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MR. CHAIRMAN: No, no. I have allowed the Bill. ... (Interruptions)... Any point
or any defect which is there, you have every right to highlight that defect and then the
Minister is duty-bound to respond. ...{Interruptions)... Now, the Minister.
...{Interruptions)...

SHRI JATRAM RAMESH: This is not the Bill that was not passed in the Lok
Sabha. ...(Interruptions)...

DR. K. KESHAVA RAO {Andhra Pradesh) : Sir, please try to understand this.
...(Interruptions)...

GOVERNMENT BILL
The Motor Vehicles (Amendment) Bill, 2019
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MR, CHAIRMAN: You all know the practice. ...(Interruptions)... If there is any
defect, it will be highlighted during discussion. ... (Inferruptions)... You can reject it also.

...(Interruptions)... This is not the way. ... (Interruptions)...
SHRI B. K. HARIPRASAD (Kamataka): Sir, it 1s a defective Bill.

SHRI BHUBANESWAR KALITA (Assam): Sir, it will be challenged in the court.
...(Interruptions)...

SHRI JATRAM RAMESH (Karnataka): This is the first time it is happening.
...{Interruptions)...

MR. CHAIRMAN: Mr. Hariprasad has highlighted that. ...(Interruptions)... What
18 this? ... (Interruptions)... Please. ...(Interruptions)... 1 have not allowed you to speak.
«(Interruptions)... 1 allowed only Mr. Hariprasad. He made a point. I have taken note
of it. But the only thing 1is that the rule says that once a Bill 1s introduced and if there
15 some defect or something wrong or if you feel that the Minister is misleading, etc.,

those things can come up in the discussion. [ will take note of them. Then, the Minister

would respond to that. ...{Interruptions)...
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MR. CHAIRMAN: He is saying that it 1s the same Bill. ... (Interrupiions)...
SHRI JATRAM RAMESH: It is not the same Bill. ... (Interruptions)...

MR. CHAIRMAN: He is the Minister. ...{Inferruptions)... You are a Member.
...(Interruptions)... You have to speak later. ... (Interruptions)... Please. ... {Interruptions)...
This 1s not the way. ...(Interruptions)... Please be seated. ...{Interruptions)... What are
you all doing? ...(Interruptions)... Nothing shall go on record. .. (Interruptions) ...
Nothing shall go on record. ... (fnferruptions) ... 1 know my duty and my responsibility.
... (Intervuptions) ... Mr. Minister, please. .. {Inierruptions) ...

SHRI NITIN JATRAM GADKARI: Sir, already, the Parliament has passed the Bill.
.. {Interruptions)... The same Bill, 1 have already presented in the House.
.. (Interruptions) ...

MR. CHAIRMAN: No, you please do not..... (Inferruptions) ... It 1s not authorized.
... (Interruptions) ... They are not authorized. ... (Interruptions)... You please go ahead

Mr. Mimister otherwise you would not be able to.. .. {Intervuptions) ...
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MR. CHAIRMAN: Please. ... (Inferruptions) ... Before it becomes effective, it will
be discussed by the House. .. (Interruptions) ...
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There are two Amendments by Shri Elamaram Kareem and Shri Binoy Viswam for
reference of the Motor Vehicles (Amendment) Bill, 2019, as passed by Lok Sabha, to the
Select Committee of Rajva Sabha. Members may move the Amendment at this stage

without any speech. Are you moving?
SHRI ELAMARAM KAREEM (Kerala): [ am moving... (Interruptions)...
Sir, I move:

"That the Bill further to amend the Motor Vehicles Act, 1988, as passed by
Lok Sabha, be referred to a Select Committee of the Rajya Sabha with

nstructions to report by the last day of the first week of the next Session
of the Rajya Sabha"

SHRI BINOY VISWAM (Kerala): Sir, [ move:

"That the Bill further to amend the Motor Vehicles Act, 1988, as passed by
Lok Sabha, be referred to a Select Committee of the Rajva Sabha, with
instructions to report by the last day of the first week of the next Session
of the Rajya Sabha"

SHRI B. K. HARIPRASAD (Karnataka): Sir, [ am on a point of order.
- (Interruptions)...

MR. CHAIRMAN: I will tackle it. I know how to tackle it. First, the motion for
consideration of the Motor Vehicles {(Amendment) Bill, 2019, as passed by Lok Sabha,
and the amendments moved thereon, are open for discussion. What is your point of

order?

The questions were proposed
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SHRI B. K. HARIPRASAD: Sir, my point of order is this. Rule 69 provides "that
no such motion shall be made until after copies of the Bill have been made available
for the use of members, and that any member may object to any such motion being made
unless copies of the Bill have been so made available for two days before the day on
which the motion is made, and such objections shall prevail, unless the Chairman allows

the motion to be made." Sir, 1 just want your ruling on this.
MR. CHAIRMAN: I have already permitted.

SHRI B. K. HARTPRASAD: Sir, [ need your ruling on this. In Lok Sabha, when the
Bill was passed, Clause 94, sub- clause 3 was not there. Even in 1988 Act, it was not
there. Even in the Bill introduced in the Lok Sabha, it 1s not there. It has come up in
Rajva Sabha, Sir. Have they hoodwinked the Lok Sabha or are they misleading the Rajya
Sabha? Sir, it is the prestige of Rajva Sabha. I need vour ruling on this.

MR. CHAIRMAN: Right. I will give you the ruling, but, nitial information 1s, this
Bill was circulated on 25.7.2019. Today is 31.7.2019. So, more than two days' time has
been given. With regard to the changes which you are making, let me go through it, and
then, T will give a detailed ruling about that.

SHRI B. K. HARIPRASAD: Sir, it is a defective Bill.

MR. CHAIRMAN: Shri B. K. Hariprasad to initiate the discussion.. (Tnferruptions)...
He has made a point of order. Why are you supplementing it? There is no supplementation
to the point of order. He has to bring it to my notice. He brought it to my notice. T will
go through it..(Interruptions)... Mr. Ripun Bora, please sit down.

SHRI B. K. HARIPRASAD: Mr. Chairman, Sir, you have been in this House for a

long time. You are the Chairman. I am expecting some ruling.

MR. CHAIRMAN: Mr. Elamaram Kareem and Mr. Binoy Viswam, if you want to
refer the Bill to the Select Committee, both of you have to give the names. You are also
supposed to propose the names whom you want in the Select Committee. That is the
part of the Resolution you have to make. That is the Rule position. So, if you want to

give the names, you have to give before.
SHRI JAIRAM RAMESH: What 1s the ruling, Sir?

MR. CHAIRMAN: T have allowed the Bill to be taken up. The Minister proposed
it... (Interruptions)...
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SHRI B. K. HARTPRASAD: I agree, Sir. But, Clause 94 was not discussed in the
Lok Sabha. T am speaking on a defective Bill.

MR. CHAIRMAN: No, no; it will become effective after the defect is removed.
Don't worry.

SHRI B. K. HARIPRASAD: Sir, I rise to speak on the defective Bill introduced by
the Minister. I don't think this defective Bill will solve any problem in this country. Sir,
whenever the Minister speaks on the Road Safety Bill or the Motor Vehicles Act, he talks
of accidents in the country. He also quotes about five lakh accidents taking place.
Ninety two Clauses have been brought in this Bill. The Minister was very keen that he
wants to bring down the accidents as far as possible. Out of these 93 Clauses, please

go through and find out the Clauses which speak of road safety.
MR. CHAIRMAN: Who is the new Minister here?

Along with grammar, there has to be a bit of humour too in the House! Sorry,

Hariprasadji, you may continue.

SHRI B. K. HARTPRASAD: Sir, the Minister was talking about a huge number of
accidents taking place. He wants to amend the Motor Vehicles Act. He has tried to
amend almost 93 Clauses. Out of 93 Clauses, as far as the road safety 1s concerned, only
five Clauses are there. I just wanted to know about the remaining 88 Clauses. These [ive
road safety Clauses also are not very clear. The accidents take place on the roads,
whether National Highways or State Highways. On the National Highways, he should
have brought in some amendments about the capacity of the roads. According to the
notification by Government of India, the capacity of the roads for a commercial transport
vehicle is 80 kilometres and for the regular transport vehicle is 100 kilometres. Sir, it is
the 21st Century. Most of the vehicles manufactured in India have got the speed limit
of 200 kilometres to 250 kilometres. There are motorcycles in this country which, within
ten seconds, can go upto 100 kilometres speed. The Minister 1s very silent on this. The
Minister 1s very particular about the road safety and corruption in RTO. He 1s night, I
agree. I am not saying it is not there. My point is, on road safety, vou have brought
only five Clauses out of 93 Clauses. 88 Clauses refer to other issues on the transport
sector. Is it enough to bring down the casualties or accidents on the National Highways

and the State Highways?

Sir, as rightly pointed out by Gadkariji, this Bill has travelled a long way from 2014
to 2019, through the Standing Committee, through the Select Committee. He was kind
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enough to come to the Select Committee. I was also there. Sahasrabuddheji was the
Chairman. He tried his best to come to a conclusion but we agreed for disagreement in
that Select Committee. The blue-eyed boy of TMC 1s the blue-eyed boy of NDA! But,
even in the Standing Committee, Mukul Roy gave some suggestions and even then

these have not been included. T will come to that point a little later.

Sir, he was talking about eradication of corruption in RTO. Wonderful! Your
Government is doing a wonderful job on corruption charges. You have brought in the
Lokpal Bill at the fag-end of the 2014 Government! But, what alternative are you giving
when you talk of dealers? You are giving powers, entirely, to dealers. I agree, there is
corruption in RTO and I am ashamed of this. If T go to an RTO, apart from the registration
fee of T 500 to T 600, I may have to shell out ¥ 2,000 to T 3,000 more. If [ want a fancy
number, if T have got ill-gotten money, I can take that number by paying a lakh or two
lakh rupees. But, the dealer, for no reason or thyme, is charging between ¥5,000 and
T 7,000 for the registration of the vehicle. Where does this money go? Can a customer
afford to pay this much amount to the dealers? This is not a safety Bill. This is only
to help the corporate sector. They are trying to reverse the decision of the Motor
Vehicles Act. 1 had spoken to the Minister also in the Select Committee and he was
talking of the inspection of the vehicle. Nowadays the local inspector goes to the
dealer's place, 1dentifies the vehicle and clears the vehicle. Now, without the inspector
he will register the vehicle. What will be fate? He stated that the amount and the fees
and tax collected through dealer will be credited to the State Government without loss
of money on real time basis that the Central Government 1s not taking any money {rom
the collected amount. Fine! But at present, in each and every State, they are collecting
fees and the tax on new registration of vehicle by online through Parivahan web portal.
It 1s already there. There was no necessity for any amendments there. The collected fees
and tax is being credited to State Government account on real time basis without any
revenue loss. If such i1s the case, what 1s the necessity of the Central Government to

collect fees and tax by any agency, company owned which is against the Constitution?

1 o1 T~ IR v I ) o R 53 s [ e A B T s A

SHRI B. K. HARIPRASAD: Sir, earlier, the tax was to be collected by the Government
servant. There is a vast difference between the Government servant and the public
servant. Now, the Government can appoint any public servant as a tax collector. He 1s

not accountable. We have seen many heads of the corporate sector running away from
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this country. What would be the fate of the people who are paying tax if he runs away?
It should not dilute the whole thing. The collection of tax should be with the Government
servant only. If they don't have belief in the Government servant, 1 don't think they will
have any belief in the Government itself. The other day I was attending one of the
seminars, there was one Bihari person. He nicely pointed out saying, ¥%, 3110 @M dei
BifTcer el =ell UY, ST Ugde BiRUced a1 7| INEHRT Thel Tl el 1Y,
34 UIgde Tped 311 MY 39 Ay Wb H Al wen ur e ¥, o wigde ddew @l
& ST &1, 8 "odl ¥, R d g gFafidl 8 9w o "adl 8, W ogn 6
S T A B awd E W A 9 e §1 R E ot AR Qe &
ST H ShT A ATHYU] BN TS| T |...(SEEH)...

MR. CHAIRMAN: Shri Hariprasad, your ten minutes are over from the 30 minutes.
You have [ive speakers {rom your Party. I leave it to you. If your Party permits, you can

speak.

SHRI B. K. HARTPRASAD: Mr. Chairman, Sir, I am concerned about the life and
death of the people of this country.

MR. CHAIRMAN: T agree.

SHRI B. K. HARTPRASAD: Sir, I am not making any caustic remarks or anything.
I will confine to my subject. Though I have said that the Bill is a defective Bill...

MR. CHAIRMAN: You have got every right to speak for 30 minutes. I am just
telling your Party time. 310 g3 <19 ffe slferq| lg diee™ €l € . (F@)... 16!
STl bl il &l frer | (@rmem). .

SHRI B. K. HARIPRASAD: Sir, [ am speaking on the defective Bill to correct the
flaws in the Bill. That's all. If you don't want, Sir, I can sit down. I can happily...

MR. CHAIRMAN: I don't know whether I was able to communicate to you better

in English or Hindi or you want me to speak in...
SHRI B. K. HARTPRASAD: In Telugu, Sir.

MR. CHAIRMAN: The point is, your Party has been given 30 minutes' time and
you are the first speaker. You have taken ten minutes. I am just telling you. Keep that
in mind. Your Party has given another five names. Keep that in mind. Shri Anand Sharma

has taken note of it. You please carry on.

SHRI B. K. HARIPRASAD: Sir, why 1 am saying 1s, this 1s also not in the interest

of the road safety for the following reasons:- In motor cycles during inspection, it will
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be ensured that the motor cycle 1s fitted with rear view mirrors, saree guard. It will also
be ensured that there are no unauthorised alterations to the motor cycle like noise
polluting silencers, homs with high decibels and fitment of extra lights. In motor cars/
cabs, during inspection, it will be ensured that there are all the active and passive road
safety accessories like seat belts, speed governor, vehicle location tracking devices,
panic buttons etc. It will be ensured that the vehicle headlamp is not fitted with dazzling
type additional lights, unauthorized alterations of vehicle, such as seating capacity,
fitment of video devices in driver's view and multi-toned horns, ete. It will be ensured
that in case of heavy goods and passenger vehicles and school buses are fitted with
proper seats, safety devices like first-aid box, fire extinguishers, spark arrestor, ABS
brakes for hazardous goods vehicles, etc. Sir, it should also be ensured the seating

capacity as per the design, chassis extension, if any, rear and side under-run protector.

When this Clause was reviewed by the Parhiamentary Standing Committee, it
recommended that this proposal should be made optional for States to decide on the
basis of infrastructure and manpower available and the Committee further recommended
that it should not be made mandatorily to be followed by all the States. Also, dealers

will manipulate the system or vehicle configuration to suit their needs.

Sir, hon. Mantriji was kind enough to give all the credit to Southern States for

running a good public transport. ... {Tnterruptions)...
AN HON. MEMBER: Include Maharashtra also.

SHRI B. K. HARIPRASAD: He rightly pointed out that I should even include
Maharashtra also. Sir, Mantriji was saying that almost ten States have agreed to these
amendments. Sir, his own Maharashtra Minister wrote a letter, which I can place on the
Table of the House, and opposed this Bill. Most of the States, including Kerala,
Karnataka, Tamil Nadu — I don't know about Andhra Pradesh and Telangana — have
opposed this amendment Bill.

Sir, as far as permits are concerned, now, he wants to centralize it. Earlier, they used
to say it was 'permit raj.! Now, we are running a good public sector bus services in the
Southern part of the country. Now, he wants to centralize and allot permits from the

Centre. It 1s only to help the private bus operators, not public sector.
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So, Sir, I would say that this Bill is a defective Bill. In case he accepts some of
our amendments we have moved, we have no problem n supporting it. Or else, please,
don't pass this Bill today. After the discussion, please give a thought. You talk to your
own 'Table Office. If they agree, we can pass it tomorrow. This is my earnest request.
Thank you.

(MR. DEPUTY CHAIRMAN in the Chair)

S1. T bl SEwigg (FERT) - /MR Sl Sf, U URETRTE IRdE ve
F HHE ¥ 3R R M g wENl |, v o A1 4 B R R/ g9 e
& HH el R Sy, 91 U SR w4 R sied, 1 g9l e 8 b e w3l
T HIGT S % Aged T TER Pl governance reforms FT 511 T dgd [T dHa
RIR B3N €, S9! RRRR &1 H 7ot AT Hewd 3fR o1l |RT e e de
a8 T

H Ud ¥ 5 @1 fe9 Ugel €99 Bankruptey Code & AR # @4l @11 SH W
S =l 3R ulac &1 @R q o1, a8 <9 o §HY 9 U Y I8l ol olfdhel ag
-T&1 8311 3 # New Education Policy @1 =<l @, 1 1985 & &1 gH <9 H 1§
e i el =iy ot wR Tl A wm € 9l [Ban g sl & fgud delid
el & ey H Wl I8 N H guH dIc A dR-AR M @y wR ogAe ari
He off < @& At Teb JF 99 WA AT T€ Motor Vehicle Act ¥, ST 1988 F
a1 w1 g9 b H B alld b smfel-ee uRade wediad e w8, § wed g
%Wéﬂwmﬂﬂm%ﬂl IE SN clearance ofbacklogﬂv‘[‘l?ﬁmﬁ—cﬁ
e TART WRPR & TR AT & 9 G b [uE F g ae {9 Weq F
HEE AT R

HeTed, H SN dEl wredn § fb B UgfI @1 UF status quoism, T
wenfelfddig, Wl del VBl % d8 31l 8] ddl v8l 8, iifd il il vested interests
T, o 9 fRoRiser 01 SH®! €)RpT e @i 1 el ° e off, 7 e 5 semia
off, 1 Topeft 9 arerd 2ft 3il % T R &, Fora s feawsei @1, 9 vested interests
&, I L e gy Sl Sidl b fRd @l o1d 8, SHDl 3t a4 & forg g9 dadle
H1 Ub URETNTF B 59 o & T TR S €1 § gue forg s w45
SiT T ST Xl dredl § |

q=IER, ®Y o & 16 39 fa9r &1 1f¥cg dwem el st e meedt Sft
Sie HERg W yRagd #=0 9, q9 9 A giadid & 9w 1 ue wifaer) seed g
AR ®S Yellg AN a1 Al € 1 gd faswa i e 1ed) Hiw @9 b dru S
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S [ PR & Yl AUE AR PR §Y S FEA b UEEEl DI AAR BT H
S e wU g6 ¢ & 5 fAT S Select Committee ST ff, FTpT &M
W HUT T T e, @ HHST & Agd ATE ¥ gAY SR, I wewi & 9 4 3w
TeihT¢ BT A1 H ST PRI B P Y SRR B §, I€ IR suo motu
FEl AR § AFar 5 S9d AEiri & ghem | e e 9gd $9 9” g BN
T w1 St T |l & 9 oR gy e [T & A9 4 BiE HaE 9 I, Bl
el R A W8 | sl clarity o &1 SR & ardspg 0, anet A g8l W dw wl
g b udb Hade &l drdey Fiv o3 $) SR 9 &l R, ol o § i fed)
& ol fRa A €l R

Sir, 1T would also attract your attention to the fact that the scenario, in so far as
road safety is concerned, is really very frightening; it is terrifying, if I may say so. For
example, many figures have already been mentioned by the hon. Minister. I need not
repeat them. But the number of road crash deaths, according to the statistics available
in the public domain, have increased by 31 per cent, from 2007 to 2017. 10 Hreii # ga-ll
geiadl g5 & Toh <l gIa¥ 81 W &, d 31 Wde 9 ¢ ¥ 3R S 6 A8l u¥ gaqm
WA b sEH fhEdl ST ol IE1 &1 &H udl g1 =Ry e dw 1 ga, wAsfer, sl
as wifdd b Hed ooy & Rue 9§y U0 W W ow, U ol +l gey w1 I
¥, 9l frowe € v § arra gl &g d dl 99 291 ¥ 31V international statistics,
Sil g4 fawe d & dRe drel @l ¥, d 9dd © b e @0 wed bl gl iR
W PEdl dredl § 5 J€ S I aeasd € il €Y T R 99 H e 29
Tl B TF gfic A Tl F RO g ER € 9€ g9 o9 Bl wwEe el ¥
ST W 9 ged & Y WP € B ol ¥

Heled, # A€ bl Aedl § (b 59 [qwr A i dfae el 9 ) o
Hd I TRar & afiw argsll 9 vl &1 World Health Organization = $H fawg #
drl ol & 4d & grRI o 10 uede faza d, wred A g 8N @l Sil e
gidl & Iud g4 10 wde 9 ol deE 4 v ®, IEH 9@l ae W@ ) Ag
R bt ReIfy €1 § A g 6 g S Renmelie o @ e dt e 9 o
oo aren v el €

AaY, H 9gd [ORdR 9 gHa! @9l TRl B, TR g S0 | He Bl a8
A Aredl € b 59 Wal &b mean 9 ol uRdd €] 1§, 98 R ® iR a8 e
TuIicHeh &7 T believe that the House need to be aware of the qualitative changes that
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are being introduced throuth this Bill. On the basis of the quality of the provisions that
have been mode in this Bill, the House should support this proposition. Sir we are aware
that bettar driver training system is the crux of the whole issue. 319l 3V &8HRN Ui
BTG Bl &, SN fF TR HAT S ot s X o 6 wEe O w1 O € 6 Pl
|1 ST ofR SIS ofehy 3Mafl, § AR § fF 99 oieeell W ggd o b 9
FRIAV A B IR 59 Wel H &l g &1 9l & sl gisldn engdy qgd sy
A U HIA & SNl S &, P 9 RIC H $O AN B AGG okl © AR
8 ugld O amsl ol =erdl & ‘s SR, w gERr, § AEd € I aw v s
el el s ugld 9 For decades, fines for behaviour that results in fatalities and

serious injuries have remained minimal, largely unrevised and have consequently failed

to deter violators. The very purpose of these kinds of provisions is to have some kind

of an element of deterrence.
[SueTEe (31 gug vaw Im) o 5

Y, TN bls b Uidd A=l Rl B =T s, ol st 'id & e aE
IRER Y =Aecdl & 6 B B IS S0 GG T wRiid 8 A Pl uE =Y e,
SR wH Bl T AR H STy @, Al gl ISP bk bl usifll T think the
very purpose ol this Bill is to bring an element of deterrence in the present structure
in so far as levying fines are concerned, on those who are indulging in all kinds of
crimes. Sir, this particular Bill also provides for some stringent punishment to those who
are not applying seat belts and not using helmets. ¥, ¥% "N Wi H Ub HIAHY
fowg g9 ol ¥ eHl-bur 3R i sud uld S HIFd 8 Siid ¥ 1 80 SHSITRU
HRAT USSR g el d W w8 &1 H A § 6 sud e o asi ov wiew
&bl el H Sl @ B 11 |, 9% 99 gite | Sidl & 3igy gH 9wy & uld
WAl | S 1 ¥ S @Ry, 99 fQw H Ud 9gd e Ee §

AIIER, H 3MUP] $© YA <1 <G SR MUk Hegdq ¥ S 0 b A
R A, i JE W gaft gga S W W Aded o}l €1 g ¥, S
uig el &6l g3 ¥, AR 3T &, o g9 UIRE A FRA1 € @] g ol $%
qfrarel Tema, g uRads wee @) anawiedl ¥, fad R f R i 3 99
AT & " Fo & ] il

Ay, o &4 029 § Sid € 3R &s 9) 2vd § [ 9l fully-loaded vechicles
BId &, A& b bR @l capacity UiE ¥ 3R UiE €1 @Ak IEH 93 gU &, dl 3Tl
el H g Rard &1 oiidl &, @ifd 3¥b! optimum utilization ¥ 1 § dridl € b 29
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[l faTg ot e

HY H AR U 9 P F afa¥ S WifEH S, S subordinate legislation a9,
T Pad YBC IS H WSS oA ardl @ & WM oA Ay, S dve $RA T
IHb] 8l bdel ot < 0 WM e «ifey 3 gHd [y g8 uv sRRad gldl s,
TS Slell §% &Rl & 3 hael ‘only-only’ [T 3N &R/ & &9 ¥ a9 § S
e awel € Al S BICIE YEN BHN a9 | ardl HT el gan €1 H A €
%Wﬁﬁﬁ@ﬂﬁmﬁ@qﬁﬂﬁqmﬂﬁ%ﬁl@wmﬁﬁcommercial
vehicle &1 usage &, &g IR ATUHI g8 Gl 91 B o 4R wic & T @ 4
A commercial usage &Y Hbd |

SUHATLT TGy, H 9§ [ FHILPHR 3N UIgde s ibed] H1 |l commercial
use @y, fmﬂ%ﬁcar—pooling W@Wﬁwmﬂ?{@%ﬁiﬁgw
3TO-3T0 @bl FIhTeRhy 3bol-3Tshel ST & dlid car-pooling ¥l &1 3N g4
BT TERT @1 &, a1 H A § (6 59 g Al uh wer e R B d el
8| Electronic Vehicles &1 9t 91d 318 & 3i¥ electronic vehicles &1 Yk @@l
a vdl & oY 9 By W Al SHET Sl WR g9 Hed A 9w W sraws ofl
A1 aREeF w1 ST & H Al € P IRGR 9 AR wor e

ARG, 3fd § e S ¢fihe 3k g @1 oy e Ot IRad €, @ Sad
AR 9w 9 wHelEd A€l 81 @ fava @) el g wHene 9 9w € € ok 8w
HY S €, 59 ga H 93 gU b8 HaR] bl udl @ (& dleifdan § d1ier § Enrique
Penalosa Sl @&l & HoR 91, I 34 a9 # 98a = YIRT 6T 3R Sl ..
e SIh] AT bl o Al &) @lbel 1 dody 8l et 2 =T 8
A U del, dl ) 3] e b1 W AR ATHF B A1RY 3 sHAY pedestrian-
centric 39 Wl § I UEuH & fF o UeaRT § S R @ 9o 9Ed ®, S99
ferg ), il a8 o eArT o aneHl & 3R SHa! |l Fdl 58 [er | #1 g 2
ﬁwiﬁﬁwﬁwﬁﬁwwﬁaﬁmﬁﬁlﬂﬂ?wﬁﬁpedesuiaﬂs
¥ UeERT S ¥, thad ®lbd § S arell & ¢ g€ BrH el € O ureeiEl &
ferg +ft St 0 @ @ did €, uS-wl &l UM Al died & 99b fog i) g
BT W WA 1 gHBl SR TSI fhA Sl Hhdl B

q=raR, w9 el MeEft Sft @1 150th Anniversary A9 32 € 3R il Sft &8¢ o=
18 Treiliey =er! @) arUan ®dd 9 3R @y o deld |l 2, 31Ul 31 &l S| eyl
i, 19 ) der dd A1 A g [ e off @1 s wdsd) g wn g
pedestrians 1 H=THA Y §Y S DI H AN AT AR FAT @MET| g€ a5 ]
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5.00 p.v.

e ¥ 1 Q¥ H S (Y arerol sTgpel B Y€1 €1 SR fdedlt § oew 9w ¥
TERRT @1 Ueeld g3 & 3R o &1dhel Bl S Bl &1d B ¥ & <A UGN Bl
s 4Nl gHRsl b1 Fofid Mater & iy b 38 @rgd &1 sied ofll a8 drgd
del g g orn B A wed 9 9uile avdl § b sadfl AR gHd $IR @l g3
2, gl BAd) @) dadl H 9gd foxar A g9l g3 8, 9R ARl @l g garn,
AT T, e, Y, FUlicd & Al D1 G, HERT; F AN B G H A
g T ol 59 W 9gd {9l 9 ¥ Y ok ¥ W WY W@e 7 B g eH S
CRTETRIE P 1 afoTH Q1 =mey, gt ordler & w1 H STU WINUl IHIRT Bl

gl

SHRI MANISH GUPTA (West Bengal): Sir, I rise to oppose this Bill.

Sir, we have no difficulty, as the Minister has pointed out, regarding the measures
taken for safety and the provisions for saving lives of the travelling public. The Minister
has also mentioned in his opening remarks that this issue was raised in the Conference
of Transport Ministers of India. But, Sir, we find that there is an increased incidence of
not referring such inter-State cases, cases involving States of the Union, to the Inter-
State Council. Our Chief Minister has repeatedly said that the Inter-State Council is a
constitutional body, created under Article 263 of the Constitution. So, rightly, when such
sweeping changes are being brought to the Motor Vehicles Act, this matter should have

been discussed in the Inter-State Council.

Sir, in 2014, the Road Transport Safety Bill had been brought. Several States raised
objections and, finally, the ruling dispensation had the sense to drop the Bill. Likewise,
in this Bill too, as some speakers have pointed out, road safety is a facade. Nobody has
any difficulty with road safety. It is a welcome move. It should be done. But the Budget
outlay 1s only ¥ 364 crores, and most of the provisions in the Bill do not relate to road
safety. They relate to measures being taken to curtail the independence of the State

Governments.

Sir, all States in the Union, over a period of time, in the last 72 years, have done
a sterling job in bringing about social transformation and economic development, creating
livelihoods and rehabilitation and bringing poorer people into the mainstream. But this
has been ignored and lack of trust has gained more space as far as the Centre and States

are concerned. Cooperative federalism has taken a backseat. I would be going into
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details of particular clauses, but, Sir, economic growth is something which the State
Governments are responsible for. This particular Amendment Bill seeks to bring in
permits, licenses and various other measures, which are entirely in conflict with our
axioms, our 1dioms and our beliel that regulations must be reduced. That is the drift of
rule-making. As society progresses, you have to bring down the controls. You have to
give independence to the people. That is not happening. Exactly the opposite has been
reflected in this Bill. Instead of deregulating the stringent and archaic provisions, they

have brought in more and more controls.

Sir, Clause 66(a) seeks to evolve a National Transportation Policy. The Hon’ble
Minister has stated that those States which are not interested need not participate. This
1s the same statement which was made by him in the Lok Sabha. But there is no
provision in the Amendment Bill to say specifically that those States which are not

interested can opt out.

Sir, in this country, we have a monetary policy; we have a fiscal policy; we have
a foreign policy; we have an export policy. None of these policies is enshrined in any
Statute. Therefore, why does this National Transportation Policy require additional
legislative legitimacy? This is not justified. In fact, there are many policies. This policy
could have been way outside this Bill, so that it has the scope for developing what all
the States feel needs to be done.

Sir, the Parliamentary Standing Committee had dwelt on these amendments. Not a
single recommendation, 1 repeat, not a single recommendation, of the Standing Committee
on this particular Bill has been incorporated in this Amendment Bill. We had several
meetings of the Select Committee too. I was a Member of the Select Committee and the
Chairman 1s here too. We observe that although the State Governments made several
recommendations and raised several objections, not a single objection has been converted
into any word, letter, amendment or change in this Bill. So, the spint of cooperative
federalism was lost even before this Bill was brought to the House. That is why there
1s a need to put forward in front of people the that there is a move to privatise the
transport sector and corporatize the transport sector. Several Sections are there like 66A
and 88A. The State Governments have been provided with several powers under
Section 67 (3) of the Motor Vehicles Act. Sections 66A and 88A tend to override the
State's power entirely. In this respect, the Minister has stated that the States have State
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Transport Corporation Acts. But that 1s not enough. Encroachment on the powers of
the State means you don't trust the States. If you have to develop this country, then
you need to have trust between the States and the Centre. The entire drafting seeks to
demean the position of the State. In Section 136, the Central Government seeks to put
out the expenses of maintaining, monitoring and repairing National Highways on the
State Government. There is no source of funds. But they are also trying in other clauses
here to circumvent the State's power to levy taxes. States levy motor vehicle taxes under
the State List of the Constitution. The Concurrent List provides for administration of
motor transport. But those have been given short shrift and the basic power of the
States to levy taxes has been passed on to private dealers. So, this is very unfortunate.
There are sections like Section 56. It is extremely dangerous. It was discussed in the
Select Committee. This Section 56 refers to non-transport vehicles which deals with
administering a certificate for fitness. More than 80 per cent of the vehicles in this
country are non-transport vehicles. When this matter was brought before the Select
Committee, unfortunately, the officials who came from the Transport Ministry said,
"Don't worry; this 1s just an enabling clause." What 1s this enabling clause? Enabling
clause means vou, on vour own sweet will, can decide to impose if the category of all
vehicles on your own as they are all non-transport vehicles. Sir, Clause 23 deals with
non-transport vehicles. Under Clauses 66A and 66B State's arena of operation 1s grossly
encroached upon by the Central Government. Section 88A is very interesting. This
clearly shows that the Central Government wishes to get into matters like last-mile
connectivity, rural transport and improvement of the quality of life in the States. How
can a statute like the Motor Vehicles Act circumvent the power of the State through an
Amendment like this? Rural transport is the responsibility of the State Government.
Quality of life, environment and everything 1s listed here. We brought this up in the
Select Committee and asked, "Why don't vou delete these clauses, why are you
encroaching upon the arena of the State? But this was not heeded. Therefore, Sir, [
oppose this Bill. There 1s also a small issue. During the pendency of this Bill, the
Government made certain rules. You cannot make rules during the pendency of the Bill
This 1s n direct violation of parliamentary procedure. But this has been done. T don't
know what Parliament is going to do about this violation. But this 1s certainly a serious
matter and the dignity of Parliament is being encroached in a Machiavellian manner.

Thank you, Sir.

SHRI DEREK. O'BRIEN (West Bengal): Sir, I have a point of order.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Under which Rule?

SHRI DEREK O'BRIEN: This is under Rule 69. This is a serious issue raised by
an hon. Member from the Congress Party. We are discussing a Bill passed in Lok Sabha,
but the text of the Bill in Rajya Sabha is not the same as the Bill passed in Lok Sabha.
..(Interruptions)... If there is a problem, let us solve it. Let the Minister move
.(Interruptions)... T, &H STST 71 B3 €| Rush legislation 3MTH! HIAT €1 &H
SIIgl Tél -1l &, suggestion ol & | Let the Minister bring an amendment to that.
..(Interruptions)... Let the Minister please bring an amendment to that so...

...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): The Minister is on his
legs.

SHRI DEREK O'BRIEN: I am suggesting if that is the difference, if there is a
numbering issue, let the Minister bring an amendment. This is the problem when you

do hadbad legislation.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAYY: Let the Minister reply.

TS URaeH iR IHRT #3; T e, T i T gem Wl (3ff e SRR
TSN : ST eIy, THIHd 68 3 Sl 9 $el §, 98 99 vl 39 fifen
e g &, SUG! R IR AN SR 8, SHE [y § & w4 &1 Sudbl
rectify @I & g, H9 ordl WA WA A Al URMT @1 ¥ % oHsHT SO,
H D rectify I G

ot (sft @ch Y M) : dlb ¥ 1 Thank you. So, the controversy ends
here. Now, Shri Ravi Prakash Verma.

37 I wmTer Tl (SR URw) - WY, AW Sl B &, A HI BIGA 8, Sl AT
|t AR B e 3 Aded a1 €1 8¢ iRl Bl oS B ARl 6, 3 ISR
& i & forg, | sflas A 9 gee we sr slar B 9 gleld we g us
¥ e B 'R B gt amieEi 3 e € 39 99 ¥ anwT S o
9§ SIE il ¥ Wiel gdeTeli H A ok © ofiv 589 SNl e 4 9 disable €1
S w1 A wwe A g 9 €T et @ f enfaw @ @i EY wwe w v e
s gom & fag € WA & forg 72T €1 o misal dew T went € 9 ' Rt
b u¥ ugelel 8, 9 Al b d Ay ¥ 9 A b ferg el w1 g9 A€l e
& T sl saner did ersrg | =idl g0l wme ST A ot s Aid €T 9l
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erfl, It wedi woE el

WY, B A AR S 9 e wse geEn IS @ e e #1 b e
F1 TSargaR! dEN already ®H HY el €1 W, 59 {A F ofc¥ T AR loose
ends €, @7 1 traffic behaviour & HS®HI & designs €, trafic T density &, FISa¥
1 behavior & il regulating authorities & 7! GTRART &, $a9 AN loose ends
€, MU advisory nature @1 il Body UUINT e & ¥ S¥R1 U w@ 1 € argm |
Y auel Radve & Th 999 &9 899 o S94 oy 7T 9918y, ToTHH tooth 91
21| TR 3ieY 9gd 9N 99 ingrained 1 Y€1 €, AicTHSihd o Fber & Afd
goMcT UEAdhY A8l Mo ¥

ft fifem R Teedt - T S R § S9d o €1 g WRAR $E IET
T f5 ¥9 gWE a @ B

oft Ifer yepTer 9l - WX, HR ReEve $1 € SR o1g 9 IR TR, I SmYEt
headache & @Ifehd H9 wfordl & HET €1 Ffh sav TR loose ends € ultimately
TR I3 IRBRI & TR Fethby & S S B, fdhd S deF € a8 9as
Tl e 10 anf 4 16 o & WY 1 A€ @1 Rl o W TR @ arEeT ¥
et 1 I ST iR BERT Hoeaid 9 BN 9 eART IS AR ot 7= wE
Qf 7w 91 Ruelae ey |Fe on T & safay o7 s I Jenie € fF
Silodl eusl 9IS 99T &, g9 A1 @l g9 i | 99 gy Ik sHH Sl tooth
g1 3R 91 concemed authorities g,mﬂawwﬁmmmw
< Wb, Wl SEFRRT &

WEl A IS WL hl dId 3I1g, HE AIE & AN SR U H Ud 9N
overloading &1 WRIAC I HIHR & gRI &A1 71 o1 39 overloading WIHE 1
AT Bb gl o fF FSHi B SN AW oS eRdl ¥ I6H UEd € d "sd WNE
21 g off a1 a1 359 AR A BHET BN, SUH BEl SA1El, Fy A1 6] Jhan
39 WH A ¥s$ SRR TG W g ST 89 g9 91 B A 9ahd § i
FEIEY Bl Sed © W@F{fﬁ‘ﬁ\[fﬁ‘ﬁﬁl@ﬂ dangerousﬁ@ﬁmﬁl Wy dY W
5111 Fch 3114 @he v8 9, a’[wmwﬁwﬁ Sl prone to accidents
Al & WEIGY, 3% identify ®Ydh, d8i U¥ 9y dR W wsdl @l @il agstir €
A g ¥ ol 9 @1 9 wiH B drell Rerfd Bl e @ siewd well § o
el g b wshl WSl gigal b WRleaw ¥ a8 e a&l 81 "shl W @ o
m%ww*wwwmﬁovertakingﬂﬂprovisionﬂﬁﬁ, 2l
Tt Tdt misal € ¢ oo, ¥ A 3 MiEA, 9 At overtaking lane @1 €1 SR
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T @ werer e

FIdl &, Sl overtaking BT Sl process & a8 9% (XW I ©l IE HIHNI UlHAT
B TS ® R d AU Use B Sfehey SeeY I IS AES B Sfedhel Selih
IR ¥ 9gd a1 T H 0 9 Fd S € @ diY A honking A o § 1 A€
Sil traffic behavior ¥ ¥ regulate FX-1 & [0 oMUl RN wamd @3 uS|

Helqd, s@ Wit Rerfa ¥ fF wies & o O e9RT oW T aa wean ¥ e
TSP W O Fpen 81 e &, «fthd o1 & TS® &1 STTd B I8 ©, S60
Tt R &, ShT AFRIR] 1§ 31 g9 Rhet geed g el €, el Ak
gl TEl ¥ I Wl <% U S compensation T UEMH [T €1 €1F HIC A #
FEl & & S Fedl W AR e € 3% AT compensation 1 WEETE HIAT TS
Tgd ORI S A g9 e | oY amv E

HETGd, Tfh WY U WHE A ®, gl H v H el ore Aredn g, elfe
S 39 highways & HUT 1 traffic regulations maintain 5T & @ 3my <Raq fF
St - M oan ¥ € S e # o\ A aR T e wie g v asd
IHP] A Bl &1 39 FhEl Hl highway X SR 99 Hehdd & 6 S¥RH BRI
g WA R et ¥

HeGd, Sl traffic culture ¥ o & traffic TART WoPRT HT Rt &1 e
¥ SHfIT W17 S1TY 30E ¥ 6 s TReR & o gd I9eF e 518 € 399
WWﬁTtrafﬁcWchtureWcurricdmnﬁa@wﬁmaﬁ?l
I AR SR € RSl | wSe W WS €N E, OW A% sl eXl Al ekl
¥ 9 O% 9 HSd $ T8l B &, 9% traffic T W B A TSN TE SN self-
discipline ¥, traffic 1 7€ W1 discipline & € TN AAMNGI ¥ HE IS8T g ©
3R ITDT HadaTelierdl | ST g1 &1 0 =51 1 e 9gd 999 I F=sl H el
B, SHfRIT ™9 UBR & culture @ Sed B, 99 84 ST U

e &1 TURT ST messy state ¥ A€ AP PRV TBd U AN W IE T S OW
MY €, 9 & & 3=Fd 89 I 99 compensation @, 3l J€ A H el 31 TE
¥ safow W1 fEed € O 39 99 W) 9 TR ST

Teld, dfF T 9gd BH ¥ oiR $ad w & e 9@ € swfag ¥ e
T dleld §U Pael TE PEAl Al § (b traffic BT SN @Al € g€ g3 WM &
& g™ # " YT highways =9 €U & [ 3791 ¥ 20 A1 25 91 Ugel
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AR T o1, 3% Wel design & WIS latest designs €, S¥Hh 3TJHR upgrade
HY B SRT B UG U 99 ¥ RF fhae traffic e TET € o P9 Tu
Eh"[ﬁl’(h_o{?ﬁﬁlWWWWT&“T%aﬁﬂﬁéﬂﬁuafﬁcwwiswe
&l

AEIed, 3@ Pl off 81 & o traffic #1 €l g O business ®1 wfig ot
g7t S T 3T specialised police force @Mfew, <11 digital ...(r=em)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) : Please conclude.

SHRI RAVI PRAKASH VERMA : T am just concluding, Sir. 3ToThel 51t digital data
¥, P crime TP ¥ fSFOeRT TN record €, FFET  behavior T ®, 98 T4 3MTH
U ®, 59 He didl @) SHP HEIH 8 manage AT W1 Hhdl ¥

HETCd, H AUk HegH W qEHE HAT S &b S H A are g 6 motoreycles
S drell Sl bufEi § d erste TV W fagiue & vl € o Y uer 9 Tv
& HETH A HEHICT HY Y@l €, d daredevil driving @1 practice 31 Y& ¥ fF Af
M R S, 1 Muepl wrAEl fenil W, aw Wl A $ TP dgd 951 BRU
1 W,@Wﬁﬁﬁﬁconcludeﬂﬂﬁﬂﬁlﬁl W,Wﬁﬁﬁﬂﬂm@ﬁﬁg_aﬁ
dgd o8l digie | a3 g & R ot 12, 13 3R 14 Wid & doel Hodl W M
I ¥ A I €, 9 PIY provision ® 3R T IR STHBRT T

Y, d dangerous driving ¥l &¥d &1 H #ll Sl 9 g9 419 @1 Wl AW B
Wﬁﬁ?ﬁﬂﬂﬁﬂﬁﬁﬁwmﬁ% S T gl €, 9% o disciplines
O 98T, rules AT <MV Eﬁé Uh AdRI, =M Learner’s license S &1 91d
Bl <% dl smud il A da B, 98l 9 ellbyE sl d . @@eE)... application
develop &Y <

IUETEE (31 gEg vER ) ;- 4 v Addiager |

sft T geprer aut . WY, A% ya Sgd € Sl A ol (@Eer).. WY, §w 6
A P ellgHd <l o o, IIhl wed dl HIgH & |...(FEEE)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Your time is over.
There are three speakers from your party and the time of your party is only seven

minutes.
it <fer uepter quf - e, anoe wraEnd fean € b el misi § oft eme SR

Teey offvel &1 1. (REerm).. 9 g8 gi@l & [ o el s anedl mgl d an
ST, .(TTTH)...
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SuwETe (31 YEg IEY IR) - AU A48 SISyl FEl oUEl <lgH Bl I
& 1. (). .

off ¥f uemrer Tt : TR, Iam just concluding, 3TR SIS 39 3MEHT...(RTTIF). .

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): No, nothing will go

on record.

sft <fer uemTer 94 - ¢

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, Mr. Vice Chairman,
Sir. This Bill s a very good Bill. I am going to support it, subject to certain objections.
We also met hon. Minister for Road Transport and Highways, Mr. Nitin Gadkari and he
has agreed to place the amendments and also to frame the rules as we requested him.
I would like to point out that a new Section, i.e., Section 44 is now being substituted.
The powers have been given to the State Government. Also, with regard to, production
of the vehicle at the time of registration, he said that suitable rules will be framed and
issued by the Central Government to enable the State Government officials to make
inspection of the vehicle before registration. I am thankful to the hon. Minister. Sir, there
18 a new Section 66A, which 1s about the National Transportation policy. The Section
reads “The Central Government may develop a National Transportation Policy consistent
with the objects of this Act in consultation with State Governments and other agencies
with a view to” and so on and so forth. Now, we have made a request to the hon.
Minister that instead of the word “consultation”, the word “concurrence” must be

substituted.

Now, the hon. Minister has agreed to. Then, with regard to the new Section 884,
I may be permitted to read the mimimum sentences which are required for my purpose.
Sir, it deals with “power of Central Government to make schemes for national, multimodal
and inter-State transport of passengers and goods’. In that Section also, it is written
“Provided that the Central Government may, before taking any action under this sub-
section consult the State Governments”. So, we made a request that instead of the word
‘consult’, the word ‘concurrence’ should be there. He has very generously agreed to

We are thankful to the hon. Minister.

DR. K. KESHAVA RAO: He has agreed that we will change our version also.

*Not recorded.
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SHRI A, NAVANEETHAKRISHNAN: Yes, he has agreed to, and I hope he will
make a statement, and he will circulate the amendments. He will frame the rules as per

our request. Thank vou, Sir, we thank the hon. Minister also.

SHRI SASMIT PATRA (Odisha): Sir, this is regarding a very wonderful Bill that
has been brought in. It has been there for a long time in waiting. It is a mix bag, but,
I will start with one of the good salient features and areas where more work is required.
Sir, when we look at the positive side of the Bill, i.e., the increase in compensation for
road accidents and increase in allocation in terms of death and grievous injury, that has
been improved. This is a welcome sign. Sir, in terms of compulsory insurance, the motor
vehicle accident fund that is being talked about, we hope, that will come through and
that will help. The good Samaritans being identified and not being victimized. This is
another feature of this Bill. It is a positive step. The recall of vehicles from manufacturers,
especially for any defect, National Transportation Policy, road safety boards, these all
are welcome steps. But, these need to be worked on by the Government. Sir, in terms
of offences and penalties, stronger deterrence has come about by more stronger penalties
and offences which would be created thereof. As far as the licensing of tax aggregators
is concerned, it is also a welcome step. We hope the hon. Minister will take it up
strongly. Apart from this, Sir, there are a couple of areas, which I would like to bring
to the notice of the hon. Minister. Shri Navaneethakrishnan ji has already talked about
it. If we specifically look into Clause 34, which seeks insertion of New Section 88A,
various aspects have been talked about like last mile connectivity, rural transport, etc.
In that Clause, the hon. Minister has already agreed that he 1s going to change the word
'consult’. At present, it says "Provided that the Central Government may, before taking
any action under this sub-section, consult the State Governments”. The hon. Minister
has agreed to change the word 'consult’ to 'concurrence'. But, I want to give another
suggestion. It says, "Provided that the Central Government 'may'...". I think, the word
'may' also needs to be deleted. Otherwise, these two words 'concurrence’ and 'may’ do
not go alike with each other. So, I think, the hon. Minister should make it, "Provided
that the Central Government, before taking any action under this sub-section, takes the

concurrence of the State Governments." That 1s a very important aspect, Sir.

Sir, in Clause 90, new section 211A, I would like to stress that there is a specific
requirement which says, "all documents, forms and applications under this Act may be

filed in an electronic format to be prescribed by the Central or State Governments." Sir,
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there are different State Governments and they have different capacities. Some of them
might have digitized themselves while some might be in the process of it. There is also
a requirement that these State Governments be allowed to introduce it in a phase-wise

manner rather than pushing it from day one.

Sir, there 1s another aspect. Clause 92 seeks to insert new provisions, that is,
section 2154, 215B and 215C in the Act. In section 215A, the clause says,
"Notwithstanding anything contained in the Act, the Central Government will have the
power to delegate any power or function, that is conferred upon it by the Act, to any
public servant or public authority and authorise any public servant or public authority
to discharge any of the powers, functions, or duties." Sir, the question was also brought
up in the Select Committee. Sahasrabuddhe ji is sitting here. I was going through the
report where the question was about public authority and public servant. The question
is, tomorrow, if the Government decides and a private body is authorised by the
Government to undertake such activities, would that private body constitute as the

public authority?

So, that 1s the bigger concern because this clause specifically indicates that the
powers of the State Government have been provided to such people including the

Central Government to undertake such responsibilities. ...(Time-bell rings)...

Sir, I am concluding. Sir, there are a few suggestions that have been brought in.
One 1s n terms of electronic monitoring that has been talked about. The resources
required to bring about electronic monitoring at the State level need to be found out
and the Central Government might help. Protection to cyclists, pedestrians and bus
users has to be given. Shri Sahastrabuddhe ;i was talking about it. In terms of consultative
mechanism for subordinate legislation, there needs to be a format when subordinate
legislation would come n, how we can do that. Toilets on long-distance buses, clarity
on contract carriage, rules to ensure safety for children below the age of four riding on
a two-wheeler, many a times, we find little children, babies on two-wheelers. It 1s very

unsafe, Sir. What is the Government thinking about it?
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

SHRI SASMIT PATRA: Just a minute, Sir. Some other suggestions are relating to

rules and control on speeding, community service as a component of an offence, and,
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provision of two drivers on large commercial vehicles for more than 500 kilometers and

more. Thank you, Sir.
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DR. BANDA PRAKASH (Telangana): Sir, I thank you for having given me this
opportunity to speak on this Bill.

The Bill amends the law which is 30 vears old. This is aimed at reducing deaths
due to road accidents, imposing stiffer penalties on violation of rules, weeding out
corruption, and making a National Transportation Policy, National Road Safety Board
and other things.

First of all, I wish to bring it to the notice of hon. Minister. The Minister has said
that they will work with the State Governments and will not take away the powers of

the State Governments.

Section 88A is about the power of the Central Government to make schemes for

national, multimodal and inter-State transport of passengers and goods.
(MR. DEPUTY CHAIRMAN in the Chair)

A, S last § T &7 "Provided that the Central Government may, before taking
any action under this sub-section consult the State Governments.” It is mentioned there.
Instead of 'consult’, 'take the concurrence' of the State Governments. TSTa™ amendments
MU ol Y& ¥ AT S amendment P Wl AP, TS Pl TRI AP =, Al A
L& Kindly make an amendment for the role of the States. Another thing is, you are
making a National Transport Policy. The National Transport Policy 1s totally about
permits, road schemes and the overall framework of the transport sector. It should be
defined as to what the role of the State Governments is when the Naticnal Transport
Policy 1s made. Right now, States are also making State policies. When you are making
a National Policy, what would be the role of the States? It should be clanified.

Sir, there is another thing which T want to bring to the kind notice of the hon.
Minister. In Section 12, it 1s stated that driving licence schools would be accredited by
the Centre. 351 <¥1 H §gd @M driving schools 9@l & €| Totally unemployed people
are running the driving schools in the country. Once a school comes up, it should be
accredited by the Central Government. There are so many laws. They will be on roads.

Y g8 swell gl @E roads W 3 SCM| g4 dawd &1 Al 0 AlSl clarify
B ... (...

SHRI NITIN JAIRAM GADKARI: We are opening new schools.

DR. BANDA PRAKASH: Sir, I would like to bring this to the kind notice of the
Minister. You are also opening the National Road Safety Board. What 1s the role of the
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States in the National Road Safety Board? It should be clarified in the Bill. We also

appreciate some good provisions brought in this Bill like hit-and-run cases. There is a
provision of immediate payment of T2 lakh to the victims. Even there is a provision for
cashless treatment of victims. It is highly appreciable. It is under Sections 162 and 164B.
Another important factor is treatment in the golden hour. That also is highly appreciable.
The hon. Minister has provided for so many things in the Bill. But, there are so many
workers who depend on automobile sector and motor vehicle sector. Now, there are
crores of people in that sector. You should also think of some organisation for the
welfare of those people or try to collect something like cess from sale of vehicles.
Recently, you imposed a cess on diesel and petrol. Diesel and petrol TR o7+ drel I
el dbd & [ & | Please bring workers' welfare on par with construction workers'
board. BTH T construction workers & 7 TXHR - welfare 9IS a0 &, %0
workers' welfare board 310 $91 @l & @ ot SHIC | (@@E)... On par with that board,
one workers' welfare board should also be created. 1 request the hon. Minister to make

amendments where powers of States are involved Thank vou, Sir

SHRI ELAMARAM KAREEM (Kerala): Sir, [ am opposing this Bill. Road accidents
and related issues are of very serious concern. It 1s the need of the hour to pay proper
attention to this vital issue. Sincere and suitable steps should be taken to bring down
the number of accidents. But, in the name of accidents, you are handing over the entire
road transport sector to corporates. That is what is happening here. The Government
is now talking about cooperative federalism. But, you are slowly and slowly encroaching
upon the powers of the State Governments. Several aspects are there in this Bill. You
are abusing the drivers; you are penalizing the drivers; you are sending drivers behind
bars. How can you blame drivers alone for the accidents? Prof. Geetam Tiwari from ITT-
Delhi, who specializes in research about road accidents, proved that. Only ten per cent
of the accidents happen because of the fault of drivers. I agree that there may be rash
drivers, careless drivers, drunken drivers, etc. Those drivers should be punished. But
a vast majority of drivers come to this job for finding their livelihood. You are punishing
them. You claimed that you have consulted with State Governments on so many other
sections. 1 would ask a simple question. Sir, forty million workers are engaged in road
transport sector. | represent one of the trade unions in road transport; so, [ would ask
of you. Have you consulted with any trade union of road transport workers? You are
not considering that the workers are the integral part of an ndustry. [ am sorry to say

that.
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Secondly, in our country, accident rate is less in road transport corporations. Why?
It 1s not conducting service for making profits. It 1s for serving the people but the private
operators are operating a vehicle for making money, for making profit. We cannot blame
them. They are spending their money. They are investing their money. The capital is an
intention to make profit. What is the return over the profit is the only motive of the
private capital. You are handing over the existing road transport corporations to those
profit-mongering private hands. What will happen to our country? Sir, the road transport
carporations— while this Bill is passed— will vanish from our country. Regarding the road
accident issue, what you have claimed is that you have made so many studies. But in
this Bill, Section 66A states, "safeguard the interest of the public and promote equity,
while seeking to enhance private participation and public private partnership in the
transport sector.” Sir, this is the hidden intention of this Bill. You are going to handover

this transport sector to PPP model and private entrepreneurs.

Sir, regarding the accident 1ssue, Section 135 states that the Central Government
may, by notification in the official gazette, make one or more schemes to conduct in
depth studies on the causes and analysis of road accidents. You are going to study.
Then, how can you claim that this is a comprehensive legislation? You are roping the
horse behind the cart because by conducting an in depth study, you are proposing so

many penal clauses in this Bill.

Sir, there 1s another Bill related with the road transport industry, that 1s, Motor
Transport Workers Act. According to that Act, what the condition of the working
people 1s, you have not considered that. One of our colleagues has already pointed out

that issue.

Sir, another thing I want to say is that you are imposing some aggregator. What
1s the relation of accidents with this aggregator? Can you reduce accidents by introducing

this 'aggregator'? You impose the genuine spare parts....{Interruptions) ...

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Kareem. ... (Inferruptions)...
Already you have spoken two minutes more. .. (Inferruptions)... Please conclude.

.. (Interruptions) ...

SHRI ELAMARAM KAREEM: Yes, Sir, I am concluding. The small entrepreneurs,
MSME sector producing spares, they would be closed and the road side workshops
would be closed. Thousands and thousands of workers will be thrown out of the

employment 1if the Bill 1s passed. .. (Interruptions)...
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MR DEPUTY CHAIRMAN: Thank you. .. (Interruptions).. Please conclude.
.. (Interruptions) ...

SHRI ELAMARAM KAREEM: One thing, Sir. You have to start from bottom level.
The traffic rules and road safety should be included in the curriculum from fifth standard
to twelfth standard in the Central and State syllabus. Such an comprehensive approach
should be there to reduce accidents. But in the name of reducing accidents, you are

killing the road transport industry. .. (Interruptions) ...

MR DEPUTY CHAIRMAN: Thank you, Elamaram Kareemji. ... (Interruptions) ...
Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA {Bihar): Mr. Deputy Chairman, Sir, this 1s the Council
of States and by virtue of the fact that this 1s the Council of States, [ rise here to speak

on this Bill, seeking the indulgence of hon. Minister.

Hon. Minister, Sir, this Bill, in more ways than one, dishonours the very idea of
federalism. Why I say so? Charles Kennedy was a British politician. He said that in
federalism one has to put his head above parapet, and recapture and disseminate the
idea of federalism; more first in the case of vocabulary than in the case of vision. So,

that was my [irst indulgence which I thought 1 should seek from hon. Minister.

Sir, according to your Bill, which is going to be an Act, the dealers are made
authorities to register vehicles based on the type-approval certificate without any
physical verification. I do not know what makes, and I won't blame you, ®¥, g Sl
USACTSSIEN BT QT Mer el € g€ Sif Mot &3 € 9 ga W ¥ & e g
T WY Rl W I T 9@ W9 9 el em & e A $l AR § AE d
Sfrefldl b Y8l § 3R HAlelle - & g ol gend offl, dl o e Clause 90,
proposed Section 211, "The collection of fees by the body or agency appointed by the

Central Government." As per proposed Section, it 1s itsell un-constitutional. If you don't
believe my words, Sir, re-visit the idea of distribution of revenue between the State and
the Centre. You would come to know. In another Section 215 (a), (c) and (d); the Objects
and Reasons contained in the Statement, firstly, it is not transparent; and secondly, it
1s actually going to have a major policy paradigm shift which will affect lakhs of officers
and employees of the State throughout the country. Now, I am reading a few lines. "The

existing powers of the State Governments to enter into Inter-State Agreements with the
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neighbouring States, so as to control and regulate the operation of other State stage
carriages, as well as goods and carriages would be taken away, by virtue of these
provisions in Section 66A and 88A." I am not saying this. This is from the hon. Chief
Minister of Tamil Nadu, Shri K. Palaniswami. Sir, the second quote is, "We have some
serious concerns regarding certain provisions of the Motor Vehicles (Amendment) Bill,
2019. Most critically, we are concerned that the inclusion of the new Section 88(A) which
gives widespread powers to the Central Government to make schemes for National
MultiModal and Inter States Transport of passengers and goods." This is against the
State's ethos and priorities. I am not saying this but the Minister of Transport, Maharashtra

Government, your own (Government is saying this.

Finally, when I look at your Bill, the Clauses and the matters listed there in, it is
going to be a paradise for the lawyers. {¥, # S-dl g Teh aeblel &Y S8 98d Wﬂl}fﬁ
T SR Al Fga weEql € $R A AEayyl € ok d H A mewayg) € a1
Bclh W BN, NhaY SAEEE] Bl Th I T,

“Uq] g3l didl o U A HEl
|l 3ol ' Al wiee-g-aiiens € gl

] 4 Y, oY &g |
MR. DEPUTY CHAIRMAN: Now, Shri M. Shanmugam. It 1s his maiden speech.

SHRI M. SHANMUGAM (Tamil Nadu): Before I start my maiden speech, T want
to recollect here our party founder-leader, Anna, who was the first Member of the DMK
in this House. Here, he spoke on many subjects in depth. He gave his data about him

and his movement. I am also descended from the same movement and the party.

Secondly, my memory 1s turn out in this occasion about late Kalaignar He was a
philosopher and guide to me. When he was alive, he thought to push me here. But the
time was not sufficient to him. Though he gave me a promise for next opportunity, the
next opportunity has come, but he was not alive. The same promise carried out by the

President of the DMK now Shri M. K. Stalin.

I am in this august House, standing before you, and speaking on this occasion.
I submit my thanks to him. This time when [ got elected, the country is facing many
problems. There were no achievements in the past five vears and the second time also,

the BJP Government has come with thumping majority. In 1967, the DMK Government
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[ShriM. Shanmugam |

was in Tamil Nadu. At that time, our great leader Anna, nationalized all the private bus
transports. From that time onwards, from 1975 onwards, no permit has been issued to
any private operator. Only the existing permits to the private operators, which are about
4,000, can be revived or renewed. They can sell. But all other routes are run by our State
Transport Corporation only. The Tamil Nadu State Transport Corporation has more than
22,000 buses and about one-and-a-half lakh transport workers are working in the
Corporation. We are running the buses in all the remote and rural areas. Daily, we are
taking about 48 lakh school-going students for free and fulfilling so many social objectives
also. In India, there are 12 Central Trade Unions. Out of those 12 Central Trade Unions,
ten Central Trade Unions joined together. We placed 12-point charter of demands to the
Government for discussion. Out of those 12 trade unions, our union, Labour Progressive
Federation of which I am the General Secretary, we are also one of the trade unions. From
2014 onwards, we are asking the Government to discuss the 12-point charter of demands.
But the Government has not listened to it so far. In our Labour Progressive Federation,
the majority of union workers are transport workers. So I have to oppose this Bill. The
Bill is brought only to minimize road accidents. The Statement of Objects and Reasons
says, "With rapidly increasing motorisation, India is facing an increasing burden of road
traffic injuries and fatalities. The emotional and social trauma caused to the family, which
loses its bread-winner, cannot be quantified. India is signatory to the Brasilia Declaration
and 1s committed to reduce the number of road accident fatality by [ifty per cent by the
year 2020." T agree to it that it is to minimize the road transport accidents. It is a serious
1ssue. But to minimize the road accidents, amending the Motor Vehicles Act is not
related. This 1s what I want to say. In 2015, this Government was very eager to bring
the Road Safety Bill. All the Central Trade Unions of the Road Transport Corporations
as well as other organizations agitated and, subsequently, that was dropped. Now, they
have come with the amendment of the Motor Vehicles Act. Here, I would like to ask the
hon. Minister: What is the necessity of the amendment? By this amendment, can we
reduce the accidents? Will road accidents be curbed by empowering dealers as the
registering authority? Will entrusting the inspection of vehicles for fitness certificate and
1ssue of driving licence to private agency reduce road accidents? Will road accidents
come down by privatization of the State transport undertaking by way of new schemes?
Will allowing aggregator bring down the road accidents? Will curbing the self employment
of taxi, auto drivers, by introducing the aggregators, such as, Uber, Ola, bring down the
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rate of the road accidents? Will scrapping the regional transport offices by way of
inducting public authority, public servant, save the life of the road users? Will the
accidents be mimimized by transferning all powers of Government, including rule-making
power, to private-public authority, public servant? So, there is no connectivity between

amending this Bill and reducing the road accidents.

I want to take up the first issue. The first issue is regarding issuance of the driving
licence. You know who are these drivers. They are on the unskilled job. Now, vou can
get a B.E. graduate by paying him ¥ 3,000 or ¥ 5,000 per month. But, you cannot get
a driver by paying even ¥ 15,000. Previously, for getting the driving licence, the educational
qualification was matriculation. Now, they have reduced it to eighth standard due to the
paucity of drivers. So, in the stage, how does a layman go and get the training for
getting the licence? Now, in the driving schools, if you give 21,000 or T 2,000, you will
be trained as a driver by giving you training for three months, and within three months,
you will get the driving licence, and you can drive the vehicle. But, by this Bill, to have
a driving licence school also, they have prescribed some qualification. According to this
amendment, only the corporate can run the driving licence schools. Secondly, for getting
the licence, they have prescribed some educational qualification, and this will be prescribed
by the Government of India, that 1s, the Central Government. By way of that educational
quahification only, they have to complete the traiming. Thereafter, he will get the certificate.
Then only, he will get a driving licence. So, they have to think about it as to how the
road accidents are happening. 1 would like to mention only three points. One 1s, bad
roads, and bad traffic system is responsible for road accidents. Secondly, the use of
condemned vehicles 1s also responsible for these road accidents. The third reason for
road accidents is due to the mistake of drivers, that too, mostly due to drunken driving.
Though drunken driving has been minimized, five per cent or ten per cent accidents take
place due to drunken driving. So, we have to improve the road conditions; we have to
improve the traffic system. That 1s very necessary. At the same time, we have to improve
the vehicle conditions also. That 1s also very necessary. Accidents on the part of drivers

are taking place due to the aforesaid shortcomings.

So far as 1ssuance of licence 1s concerned, nowadays, we are getting licences from
the RTO office. I do not know what is the difference between the RTO office and the

Government of India. The Government 1s giving this work to some agency. If they are
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6.00 p.m.
[ShriM. Shanmugam |

not satisfied with the RTO office, how will they be satisfied with the authority? The

authorities also belong to an agency. Another one is registration of vehicles.
MR DEPUTY CHAIRMAN: Mr. Shanmugam, please wait for a minute.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFATRS (SHRI
V. MURALEEDHARAN): Sir, since we are discussing a very important legislation, 1

propose that the House may continue to sit till it is disposed of. ...{Interruptions)...

MR DEPUTY CHAIRMAN: Mr. Shanmugam, please continue. It is your maiden

speech. You have already taken fifteen minutes. You may continue and conclude early.

SHRI M. SHANMUGAM: Sir, on registration of vehicles, as per the Bill, we don't
have to produce the vehicle to the registration office. The registration of vehicle is not
simply giving the registration number. The registration authorities have to check all the

specifications of the manufactured vehicle whether. ..

SHRI ANAND SHARMA: Sorry to interrupt you. Sir, yesterday also we sat late.
We agreed and it went on well past seven o'clock when the earlier Bill was passed. Now,
the Table Office has the list of speakers. They say that there are twenty more speakers!
After twenty speakers, the Minister will reply. We can't make it a daily thing. This 1s an
extended part of the Session. ... fInterruptions)... Still, your expecting us to sit late 1s not
fair. You may continue to sit till a few more Members speak, and let the Minister give
the reply tomorrow. We are not opposing the Bill. Every day, this can't be a punishment
to the House. Every day, it can't be.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I think, "‘punishment’ 1s not the right

word for a legislature. ... (Interruptions)...

SHRI ANAND SHARMA : No; the hon. Member should know that I do understand
what legislature means. I had the privilege of entering the portals of Parliament in 1984.
So, 1n 2019, 1 need not be educated about what a legislature is. Secondly, what do I have
to say today? We are not opposing the Bill as we assured the hon. Minister. It will
become law. But, before a Bill becomes law, Parliament, as a legislature, has a duty to
perform. Once it becomes law, then only the courts can adjudicate and Parliament will

have no power. Every law affects the mass of the society, the citizens of India. So, we
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have to be careful. If we are to be told that so many Bills have to be passed, this is

not a factory producing Bills. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Thank you, Anandji. You made your point.
SHRI ANAND SHARMA: This Legislature must be respected.

SHRI V. MURALEEDHARAN: Sir, this Bill 1s pending since long and that 1s why
...(Interruptions)... The country is facing problems. We are sitting here as legislators to
solve the problems of the society and the country. So, I would propose that we all
should continue discussing the very important Bill concerning the transport sector of
the whole country. In that context, we will continue to sit and dispose of this Bill.

...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we have already started debating the Bill.

ot I U AEd (SR U - I% ISl 61 Fog 99 T € 6 U R wend
I, dl deld el " Al &l ard ® Y Y & Sl 89 deb, dRE 99l ddb 93 8y

1 It is not possible for everybody. ...(Interruptions)... Sir, you are the custodian of
the House and have to take care of the health of the people.

Fodmfe - N 3 Murel St sue |l fear 2

SHRI V. MURALEEDHARAN: Is passing the Bill a sin? ...(Interruptions)...

Legislature 1s meant to legislate.

SHRI NARESH GUIRAL (Punjab): Sir, whether we pass the Bill today or tomorrow,
I have only one request. Smaller parties must not be short-changed. What 1s going to
happen 1s, you will say, 'two minutes'. It started with eight minutes. It has come down
to three minutes and I know what happens in the end. We are short-changed to one
minute, two minutes. That's not the way we want to discuss. Everybody must be given

at least four minutes to speak. .. (Interrupiions) ...
SHRIT. K. RANGARAITAN (Tamil Nadu): I agree with you.

He & Aar (3ft g TEeq) - Al Suaanla geley, ae [due sreritie
HewdyUl & ok ¥E Sleal UNT €1 ST, ¥ 40 B sl 41 8. (@), .

U HEHR 9w - R discussion & &9 TR =1 22, (FATF)...
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st erreaEre TRl - Te® URGE AR Tomnt = st Mfem SR Teedt Sit
4 39 ¥d & Hecd DI 9 TE Al & A W@ ®, S9 qecdl Bl ow@h] T8 Il
aegd il ¥ [ a8 Wel 3R el 8l U 81 iy ol SAIel 3wl L. (EEE)...

s &t & gRvEEe - v SRYI(=EEm)..

ot eERERe e - N = U TR U9y B 99d Bl § O €9 9N Uit
& Sl g B0, SR RS B9 R S0 AW withdraw B o 3R 9B O9wd
91 °, SHMIT 3R ATl BT §H U™ H1 a9 @ IS Ful &6l

3t 23 MR - WY, 89 <l @BH &b 9N H 91 B @ B | (IEEF).. U
A9 | (F1Eem)... We are talking about time and the importance of time. You know what
has happened today, Sir? This Bill, even if it is passed today, has to go back to the Lok
Sabha because the Minister will move two Amendments. We are all there to cooperate.
M1 amendment &, THNT amendment o & & |._(FE&IF)... Sir, the Opposition, for
the last 33 days, has been a very constructive Opposition with full cooperation. This
is the spirit, but these things continue to happen. Then the Minister says, 'Is it a sin
to pass a Bill? Yes, it is a sin to pass a Bill when it is not scrutinised. It is a sin to pass
a Bill which has been passed in Lok Sabha and a wrong Bill has been brought to Rajva
Sabha. So, don't talk about sin. Sir, our spirit is one of cooperation. Our spirt is

constructive. Sir, we are constructive.

MR. DEPUTY CHAIRMAN: Thank you, Derekji. I have got yvour point. I will go
by the opinion of the majority of the House. Sl TXHRT &1 @M H1 1 He- €, let

us decide.
SHRI DEREK O'BRIEN: The sense of the House 1s never the...

it Suemfer : fba ST B18H @l del & uh H P2 (@EEm).. 1 will go by
the opinion of the majority of the House. .. (Interruptions)...

SHRI DEREK O'BRIEN: Sir, vou should take the sense of the House. You can't run
the House like this ... (Interruptions)... It is never the majority of the House. It is the
sense of the House. You cannot change the rule. Always the sense of the House is

taken. You said, 'majority of the House'. No, Sir. Understand our feelings.

MR. DEPUTY CHAIRMAN: Mr. Chairman has already requested...

. (Interruptions) .. Please sit down. .. (Interruptions) ...
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SHRI TIRUCHI SI'VA: No, Sir, you should take the sense of the House. Now, we
request you, Sir. ... (Inferruptions)... We agree that the Bill should be passed. It is a very
important Bill and all things cannot be decided by the majority. Understand our feelings.

We agree to pass the Bill. Twenty more speakers are there. It will take at least two hours.

SHRI ANAND SHARMA: Sir, it is the sense of the House and not the majority
of the House. ..({Interruptions) ..

# FroTer et RISMIM) - ¥R, H e 9l St B S Bl I[HS HWepal g | gEed
P BRI 7 FH A AR FH A=l TR (A

ft s vt - T® w0 e (=mEuE)..

st faorr e - TAR AT A 9T § 1 (@EEE).. 3 U6 WRGR IR 6
HY TE Al ahell BT SRR & ST § IHIT § o sense of the House o
ot g b Fbe™ € 2iY @ el 2 | (@Een)... 3 Sl § 31l did &) quld
Y V&1 E (T T am supporting you only. Anand Sharmaji. 48 [ERIEER TS
SR o e ®¢ 3IR &M 31 & W I & SH 991 6 7 Felsy, oISl #H
el oo, gE H A g 1. (EE).

oft e vt - 7w S R =9 dfum ww A fom ¥ IR 9RG @ '9E ¥
..(/FF)... € rubber stamping 81 ¥ | (FTEMM)... Ugel b1 BRI A bIg b &l
A (@EEE).. S W Bl Ay g €, SHY ugd &b Wel QR WeRi &

B |...(AFE)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, this 1s democracy. Please take the

sense of the House.

it goeprafer - vl s Sl @m@eE).. s e el el srasfleed s
IS | (FTFRIH)...

AT = 3 atfermRar varerT 7 e w3t TreT areEe) | Oy, (FaEm)..

it Soemufer - wEl sreraa ofl, amg Y 9 | (=rEem)... wlls e St s
IS | (EaEF)... FUAT UL SR W NS | (@), fedt B St guen 93
AT <IgTHT WEd | already el o1 % 59 A& $1 Y1 B €H 3701 B business
R b3l sHiY pUAT SH W EH AT el L (FEIF)... 84 el 5 U 41 <eld
o (). Sl N ST | (TR
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ot o ot - B Su R A | 39 TRE 9 'S el el | ().
MR. DEPUTY CHAIRMAN: Tiruchi Sivaji, please sit down.

o Suefer - T W S | (=EgF)... 3R B 9 R W™ =T sl
Sl g SlEd |

SHRI DIGVIJAYA SINGH: Sir, I am on a point of order. ... {Interruptions)...

DR. NARENDRA JADHAY (Nominated): Mr. Deputy Chairman, Sir, I rise to support
the Bill. ...{Interruptions)...

st SupUfey - P o= 9id Rofe w A=l gl §1 g oied..

DR. NARENDRA JADHAV: Sir, I rise to support strongly the Motor Vehicles
(Amendment) Bill, 2019. ...(Interruptions)... This Bill has been long overdue.
...(Interruptions)...

SHRITIRUCHI SIVA: *

MR. DEPUTY CHAIRMAN: Okay. Mr. Shanmugam, please, complete your speech.
..(Interruptions)... You have five minutes more, because you have taken fifteen minutes.

[ am giving you five more minutes. ... (Inferruptions)...

SHRI M. SHANMUGAM: Under the exasting Section 44, registration of motor

vehicle 1s done on physical production of vehicle purchased from dealer.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete his maiden speech.

. (Interruptions)...Let him complete his maiden speech. ... (Inferruptions)...

SHRI M. SHANMUGAM: The inspection authorities will inspect it thoroughly.

. (Interruptions)... as per specifications of the manufacturers.
it o=V el - ¢
MR. DEPUTY CHAIRMAN: Let him complete his maiden speech... {Interruptions)...
it weE et ;-
it am=eg el - ¢

*Not recorded.
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MR. DEPUTY CHAIRMAN: He did not complete his maiden speech.
... (Interruptions)...

SHRI M. SHANMUGAM: There is a proviso which says that if anything
contravenes, all actions will be punishable, which is contradictory. ... (Interruptions)... There
are about one lakh conductors working. But, there is nothing for them in the Bill, be it
relating to issue of licence or anything. In our State of Tamil Nadu, all the routes are
owned by PSUs. But, according to this Bill, if it 1s a stage and passenger carrier, licence
will be issued by the Centre. If it is implemented, automatically, the public sector will
be washed away. ...(Interruptions)... So, this Bill encroaches upon the powers of the

States. ... (Interruptions)... So, we are opposing the Bill. ...{Interruptions)...

The next point is, when you are amending the Motor Vehicle Act, you have to,
simultaneously, amend the Motor Vehicle Workers Act also. ... (Inferruptions)... Sir, lakhs
of workers are working without any timeframe; there is no time restriction. The major
accidents are happening because of the time factor ...(Interruptions)... Drivers are
driving vehicle for more than eight hours. Due to which accidents are taking place. There
is no EPF, ESI facilities to them. ...{Interruptions)... Sir, in the State of Tamil Nadu, we

have an organised wellare boards. ...(Interruptions)... for the drivers.
MR. DEPUTY CHAIRMAN: You please conclude now.

SHRI M. SHANMUGAM: T am concluding, Sir. ... (Interruptions)... We are collecting
Cess for the welfare board from the registration authority and the fitness authority. So,
similarly, all the drivers should be protected and it should also be ensured that drivers
should work below eight hours a dayl...(Time-bell rings)...They should also be given

the benefit of social security. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: 1 have given him more than fifteen minutes.
... (Interruptions)...

SOME HON. MEMBERS: Sir, it 1s his maiden speech. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It 1s more than twenty-five minutes.

-.{Intervuptions)...Please conclude now. ...({Interruptions)...

SHRI M. SHANMUGAM: It is only then we can reduce accidents and other things.
Thank you. ...{Interruptions)...
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DR. NARENDRA JADHAV: Mr. Deputy Chairman, Sir, I rise to strongly support
the Motor Vehicles (Amendment) Bill, 2019. Sir, this Bill has been long overdue.

At the very outset, let me commend the hon. Minister, Shr1 Nitin Gadkarij, for

piloting this Bill with a tremendous commitment.

Sir, I was a Member of the Select Committee and the Committee discussed this Bill
thoroughly and comprehensively. In fact, the hon. Minister joined the discussion one
day on his own and answered all the questions. The hon. Minister travelled all over
the country to create awareness about the necessity of this Bill. I wish to place on record
my highest appreciation for the commitment and the manner in which this Bill was
conceived, developed, debated and presented. There 1s an imperative need for enhanced
road safety, stricter compliance of safety measures, replacement of automaobile parts that
are harmful to environment, provisions for victims of road accidents, and a comprehensive
framework for insurance. Our laws need to be aligned with internationally accepted
standards. This Amendment Bill of 2019, which is extremely comprehensive, addresses
several major concerns and makes an extraordinary bold move towards alignment of
international standards. This is not an end in itself, but it is a great beginning of
covering a huge regulatory gap that existed until today. I wholeheartedly support the
Bill, and strongly recommend its passage. Thank you very much, Sir

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Naresh Gujral.
SHRI NARESH GUIRAL: Sir, ... (Interruptions)...

SHRI ANAND SHARMA: Gujralji, just one minute. Sir, this Session, like any other
Session, 1s an important Session. But this Session 1s the first Session of Parliament and
of the House, after the recent General Elections. We are very happy that the Houses
are functioning and a lot of Business has been transacted. At the same time, there are
certain conventions, norms and Parliamentary practices. We will have to fight to defend
them. It cannot become the rule that the House has to be extended beyond a time which

has been agreed to in the Business Advisory Committee. This 1s number one.

Number two, for the first time, we heard something. With due respect, Sir, at 6.00
p.m., the sense of the House 1s to be taken. It is never by voting. It has never happened
in the House. Even if it 15 two Members, three Members, it 15 taken. It 1s different from

voting.
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Number three, hon. Deputy Chairman, Sir, we have high respect for the hon.
Chairman and for vou, for the Chair, but this decision can only be taken by the Chair
in the House. It cannot be taken outside. So, you are the Chair. That is why the Minister
of State for Parhamentary Affairs and also the Leader of the House got up. We have
respect for both. Now, the House has its own views. If we allow this to become a norm
that every day, — sometimes, we are told that the other House sits till midnight — then
start from breakfast till next mornings breakfast, give time to go for washroom, what is

happening? If there is a national emergency...(Inferruptions)...

ft Sy - 7 e Sft 89 aaeRl diem 61 HieT O | ().

SHRI ANAND SHARMA: If there 1s a national emergency, we will sit.

-..(Interruptions)... please, please. ...(Interruptions)...

it Supamafer - #9 srruehl @1 9 Hieer feam &1 09 "R & ol uiferaiied] s
& g T €, S MU Ted & A9l €, i 9 el o7 6 anu ey IR e
foF @ U o o B89 2 AU aisv B @ IR e @7

it emaee Eend : SugHl ofl, § angvuil s el ofl @, = Q¥ NS
St 9 s o 9t aeEl Yewr 59 91d @] ke ve § oW 3l eridrE]l T e,
S8 Fdes ¥l diedl € 6 d8 Wl srcafoe weeayul ®1 stwn aefl Al s off
= FARN % e B Re W SHH Uh ordsHe WY o IE1 €1 AT STHSHT 3T
el o g, o U fod Y 9 e "W § Sgm, 98 S| "2 21 g9 e @
a1 e BN 99 B9 el € oWfed | A€ €1 sl § Ui H s
fegre ue ==l gl €19 dob Sk gHd wiRd 819 db Hed Bl Aol b1 oAl e
Gl

st aEHe U - A WY I €1 g 2 (@@, gHR |l e gid
o (FEEIF)... 89 8¢ Ul B89Y H §3 YEd © | (TERE).

SHRIT. K. RANGARAJAN: All Bills are important. ... (lnterruptions)... No Bill 1s

a casual Bill. .. (Interruptions)...

# AT TEed oY i @@em).. W A gl 81 o gL @Ee).

SHRI VAIKO (Tamil Nadu): Hon. Minister, kindly yield to me. ... (Interruptions)...

Sir, I am on a different point.



144 Government [RAJYA SABHA] Bills

it e TEe - W 9 gEE €1 SIM dTY L (@), ' U Pl R
T2f g1 3 € 16 8199 1G] oX OF 9ol | (2EeH)... T WaRT &1 & | (2[heH)...

SHRI VAIKO: Mr. Minister, kindly vield to me. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He 1s the Leader of the House. ... {Inferruptions)...

sht emavas TEea - WD e W€l R @Eum).. U 9”0 9] e R
TR (FAIH)... Uh IR 78l 3F® dR T899 UG Bl 9.00 Fo T, 10.00 I OF
A1 =ell 1 HEIGd, T BAC @I HIlET H wHEamy W U qEwqul fdERel WA
TF 96HY & I UIRd d3 & faw § o 9@ #F ¥ o § th R Y orRM
HYAl § b o9 [ & uIRT €M e 31Sl e Bl SrEdarE] e |, (@TEE). .

SHRI VAIKO: Mr. Deputy Chairman, Sir, kindly listen to me. Sir, I am on a different
point. The House has been extended for three days. Never expected. Okay; all nght. But,
at the same time, we, Members, belonging to 'Others’ group, do not get ample time unless
the House sits long, unless the House finishes the Business. We are the affected
persons. They are not; not Mr. Anand Sharma. Therefore, [ want the time to be given
to the 'Other’ Members. You have to extend the time of the House. Otherwise, we are
affected, not Mr. Anand Sharma and major political parties. We 'Others’ are affected.
...(Interruptions)...

SHRI T. K. RANGARAJAN: T support hon. Member, Mr. Vaiko. He is one of our
senior Members. All 'Other’ Members have to be given time but not after six, not after
six. ...(Interruptions)... You cannot extend the time. Every Bill is an important Bill.

...(Interruptions)...
st iy - B iR 9 Refd w A T srell (=@eEem).
SHRI VAIKO: *

MR DEPUTY CHAIRMAN: Mr. Vaiko, please take your seat. ... (Interruptions)...
T. K. Rangarajanji, please. ... (Interruptions)... Please. 310 <=1 fF B89 H 9gd AN
WW%%W@F{WdiSCUSSion ﬁmﬁlmﬁﬂﬁﬁ’ﬁﬁaﬂqﬁ
I g8 f9e1 @1 ol &9 uild &l | (@Ees)... S W s | (EE).

SHRI VAIKO: *

SHRITIRUCHI SIVA: *

*Not recorded.
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A Sy - P 3R s Rere el St =), Ht Ry
TORTE...(FET)...

SHRI DEREK O'BRIEN: Sir, I am on a point of order under Rule 37. ... (Inferruptions)...
SHRI NARESH GUIJRAL: Derekji, your Party has spoken. ...{Inierruptions)...
SHRI DEREK O'BRIEN: I am with you I am with you on this. ...{Interruptions)...

Sir, Naresh Gujralji was called to speak at 6.22 p.m. My point of order is under Rule
37. Rule 37 states, " Variation in the Allocation of Time Order" — and I am reading it. Let
me read it. "No variation in the Allocation of Time Order shall be made except by the
(Chairman), who may make such variation if he is satisfied after taking the sense of the
Council that there is a general agreement for such variation.” The general agreement,
we understood, was till 6.00 p.m. If you have called a speaker at 6.22, this Rule states,
Sir, that you have to take the sense of the House and then ask him to speak. That is
my limited point. ... (Interruptions)...

ft U - §9 already sense of the House o &1 aMus w1, &g @l
ST ... (SFEH)...

oft R MERET - IR, T AMUH announce FFa._(F@EM)... IR, 6.00 91 F 919
AT, T MUY AT announce FRAT?.. (FTEEM). .

SHRI VAIKO: Sir, [ have been in this House for 18 years. ...(Interruptions)... We
have sat upto 5 o'clock in the might ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you Vaikoji. Please. Shri Naresh Gujral

..(Interruptions)... Already the Minister has spoken, 38%h dIg sense of the House o101
o T=¥ el | it T oRT | (@EE)... 3R $I5 97d Rafs o 781 smoft) st
Y ORI | Please continue. ... (Interruptions)... Shri Naresh Gujral. ...(Interruptions)...

SHRI NARESH GUIRAL: In this din, how can [ speak, Sir? ... {Interruptions)...
SHRI TIRUCHI SIVA: *
SHRI T. K. RANGARATAN: *

MR. DEPUTY CHAIRMAN: Please speak. s 3% d1d Rais qv =€l o v&l
T s T R | (EEE)..

*Not recorded.
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SHRI NARESH GUIRAL: Mr Siva, we don't disrupt when you speak.
... (Interruptions)... We don't disrupt when you speak. Sir, ask him to sit down.
...{Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Naresh Gujral, please speak. .... (Interruptions)...
it TR ORI M A A g &1 'H AT He SR ().
MR. DEPUTY CHAIRMAN: Shri Naresh Gural, please speak. ... (Interruptions)...

SHRI NARESH GUJRAL: Sir, I cannot stress enough the need to pass this very
important legislation as soon as possible and preferably today. ... (Interruptions)... Sir,
as the hon. Minister said, we lose 150,000 lives every year. This Bill is delayed beyond
belief and important lives would have been saved had we passed this legislation earlier.
Sir, apart from those families who are grieving for their family members, there is a huge
national loss. It is estimated that the GDP loss alone to this country is from one to one-
and-half per cent per annum. Sir, | congratulate the hon. Minister for increasing the
minimum compensation amount which is now going to be paid to the victims. Also, Sir,
increasing penalties for rash driving, for drunken driving, etc., would put some order on

the roads, which are totally chaotic today.

Sir, this Government is committed to fighting corruption. I was a member of the
Select Committee and many stakeholders appeared before us. Most of them said that
the den of corruption in this country was the RTOs. Tt is estimated that they make
anywhere from ¥ 15,000 crore to T 25,000 crore in corruption money every year. Sir, this

Bill would go a long way in eliminating that corruption.

Sir, 1 again congratulate the Minister for the 'good samaritan' clause. There is a
golden hour, the first one hour, where lives can be saved. Now that protection has been

given to a good samaritan, I am sure a lot of valuable lives would be saved.

Sir, [ don't want to repeat what my other colleagues have said because [ have very
little time. T have a few suggestions for the hon. Minister. Whether it comes by way of
rules or subordinate legislation, he knows best. My first suggestion is that two helmets
should be made compulsory to be priced along with a two-wheeler, because when a
company gives vou those two helmets, they would be of international standard. Secondly,
we have to ensure that car companies and truck companies — they are the ones who

are putting these vehicles on the road — should be forced to start motor dniving courses.
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They would train drivers, especially for heavy vehicles, in a scientific manner. So, we
would have more trained drivers on the roads. Thirdly, there are gadgets today which
come in cars all over the world which warn a driver if the driver is dozing off. Sir, again,
I am saying, at least for heavy vehicles, please make it mandatory that these gadgets
are fixed in those trucks and heavy vehicles, so that if a driver is dozing off, and Sir,
we all know, you go on the highways, they serve you tea and they ask you ‘= #Hiel
$) o @iy o Hlel w1 |9 Aifde?’ That is not the way, Sir, if you want to bring
some order on the roads. So, [ would request the hon. Minister to make it mandatory

for these gadgets to be put in heavy vehicles, at least, to start with.
MR. DEPUTY CHAIRMAN: Mr. Gujral, please conclude.
SHRI NARESH GUIRAL: Sir, just give me two more minutes. This is what happens.
MR. DEPUTY CHAIRMAN: There is one more speaker.

SHRI NARESH GUIRAL: Sir, I have just two more suggestions. Please put
temperature control equipment, again, especially in heavy vehicles. The drivers doze off
because it is very hot or it is very cold. There must be temperature control in the cabins
of these vehicles. Lastly, Sir, today, we don't have uniform road tax for States. I come
from Punjab and I know, people don't buy cars in Punjab; they buy them in Chandigarh
because 1t is cheaper there. People are not buying cars in Delhi; they are buying them
in Haryana. So, I hope, vou can find some way, Sir, to make it uniform so that the

consumer pays the same price all over the country.
Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Message from Lok Sabha. ...{Interruptions)...
SHRI B. K. HARTPRASAD: Sir, I have a point of order. ... Interruptions)....

MR. DEPUTY CHAIRMAN: Wait a minute. Message from Lok Sabha.
... (Interruptions)...

SHRI BHUBANESWAR KATLITA: Sir, a new situation has arisen. The Minister has
circulated some amendments to Clauses 30, 34 and 77, but a different set was shown.
And he has agreed that there 1s no amendment on that. This has to be disposed of first
and only then we should... ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions).... It would be examined.
..(Interruptions)...

MESSAGE FROM LOK SABHA
The Inter-State River Water Disputes (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, [ have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Inter-State River
Water Disputes (Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held
on the 31st July, 2019."

Sir, I lay a copy of the Bill on the Table.

GOVERNMENT BILL
The Motor Vehicles (Amendment) Bill, 2019 — Contd
ME. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy. ... (Interruptions)...
SHRI B. K. HARTPRASAD: Mr. Deputy Chairman, Sir. .. (fnterruptions)...

SHRI ANAND SHARMA: Just one minute, Sir. We cannot ignore this flouting of
the rules. Shri Derek O'Brien has quoted Rule 37(2). We have not agreed to any time,

nor has any time been announced. ... ({(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me tell you about Rule 37. Rule 37 BAC head &
3fe¥ ¥l A® BAC gRI allocated time I change H3+ & a¥ H Tl

s o et - A 6 SO dF B § A7 (FEEF)..

MR. DEPUTY CHAIRMAN: It does not apply here. ... {Interruptions)... It does not
apply here. ...{Interruptions)...

it s 9T - Sense of the House T 872



